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ANNEXURE a I 

List of papers in Original Application No. 

Sl. No..of 	 Date of Papers 	Description 
Papers 	 or 	 of Papers. 

!Date of filing 

Part - I 

Original Judgement 
U.ti U  

Counter 

Reply Counter. 

PART - I , PART - II, PART - III 
iIestroyed. 
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CENTBL: 	T flSTRTIVE TRThUNAL 
-. HYiBMYBENCH. 

- o.A. No./ 	No 	 . a, .......... . .441994 

c 	 Applicant(s) 

VERSUS 

\\c 	 t4bE\ 'Respondent(s) 

N 
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Copy to :- 
1. The Senior Superintendent of Post Offices, Nellore, 

Nollore District, A.P. 

2;  The Chief Post Master General, Hyderabad, h.p. 

One copy to Src. N.Krishna Murthy, advocate, H.No. 
4-7-220, Esamia Bazar, .Hyd-27. 

4• One copy to Sri.. KBhaskara Rao, Addi, CGSC, CAT, Hyd. 

5,- One cony to Library. CAT, Hyd. 
6C One Spars copy, 
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Order of the Division Bench delivered by 

Hon'ble Shri A.B.cjorthj, Dtnbe- (k3mn.), 

Heard learned counsel for both the parties. 

The èlim of the applicant is for a direction to the respon- 
* 	

dedts torefund'the amount ofi Rs.rOOB/— whicu was recovered 

from hm on accoun.t o.f: 'the travelling fllowance and reirburse- 
t 	 • 	 C 

ment of mess rhrnoa 	 '-- 	- 

The applicant having passed the examination 

for prormtion to the cadre of Inspector of Post Offices was 

deputed to undergo Pre-promotional training at Mysore for 

28 days, On completion of the training he was paid an amount 

of Rs.1008/- towards travelling allowance and reimbursement 
- - - __ 	 L1  L1cJwveL suosequent lT 

recovered the said amount stating that he was not entitled 

to the said allowance. 

Similarly situated several employees approached 

the Tribunal successfully. Consequently this application too 

has to be allowed, Ye therefore direct the respondents to 

refund the amount recóvered from the applicant towards 

the travelling allowance and reinibyrsement of mess charges 

plus dai.y allowance for the training oeriod from 20.9.89 

to 17.10.99. 

Respondents to comply with the above order within 

a period of 3 months. The application is thus disposed of at 

the admission stage withQut any order as to costs. 

(T .CHANDREA REDLTh4' 	 4 1A.B .GQRt$LI) - 

Dated: 25th April, 1994 	 r j 
(f/fr V 

(Dictated - in Open Court) 
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TYPED BY COWARED BY 	'-.. 

CHECKED B7 APPROYED BY 

IN THE CENrRY'L ADMINISTRATIVE TRIB WThL 
RABAD BENCH AT HYDERADAD 

THE HON'BLE MR.J(JSTICE V.NEELADnI . BAO -  - 
VIC 	CHAIRMAN 

t 
THE HON'BLE MR.A.B.GORTHI sMEMBER(AD) 

AND  

flN' BLE MR.TCCHANDRASE1CLM REDDY 
ME aER(JUDL) 

AN1) 

THE EON' DLE 
MR.R.hNGARAJAN 

: M(ADNN) 

7 ted: 
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ORSE/JUWMENT 

O.A.NO. 

H 	N 
Admitted and Interim z&rection$ 
Isued. 

Alie 

-- 	Dispsed of with dtrectiorjs 

jrnJsec1. 

Di&kis&ed as withdrawn. 	• 	/ 

Dis4ssed for Efau1t. 
• 	 - 	 7. 

Rejed€ec3/Ordered. 

as to costs. - 
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